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An Act to make certain addit.iona1 provisions respecting the naval 
L forces of the Union so as to ensure the proper discharge of 
i 
i 

their duties and the maintenance of discipline among &hem. 
j [22nd August, 19501 

1 

BE it  enacted by Parliarhent as follows:- 
I 1. Short tit@.-This Act may be called the Naval Forces (Miscellaneous 
i Provisions) Act, 1950. 
1 2. Ineligibility of femaJes for enrolment or appointment in the naval imces.- 

No female shall be eligible (f0.r enrolment or appointment in the naval forces 
i except in such department, {branch or &her body forming p& of, or abtaohed 

to any portion of, the navhl forces as the Central Government may, by 
notzcation in the Official Ggzette, specify in this behalf. 

1 .  
&. Power to modify cert&in fundamental rights in their application to mem- 

bers Of the naval forms.-subject to the provisions of any law for the time 
Ijeing in force relaking to the naval forces or to any part thereof, €he Central 
Government may, by notificbtion in the Official Gazette, make mles-- 

(a) restricting, to subh extent and in such manner as may be necessary, 
the right of any membey of the navd forces- 

\ (4 to be a me4ber of, or to be associated in any way with, any 
trade union or labour union, or any class of tra.de unions or labour 
unbns, or m y  s o c i i ~ ,  institution m association, or any class of 
societies, institutionsl or assoc.i&i~io~la ; 1 

(ii) to attend or\ addreas any meeting or to take part in any 
demonstration organiped by any body of persons for any politiml or 
other purpose; 1 

(iil) to cornmunibate with the press or to publish or cause to be 
published acy boolr, letter or other document; 

I 
( b )  providing for the jmamner in which and the period for which any 

member of the naval forbs may be taken into, and dctabed in, naval 
custody, pending the triali of any cjuch member by a competent naval 
authority for any offence Oommitted by him. , 

4. Cbntiauatim of existing bules, regulartims, etc.---411 rules, regulations, 
orders, directions, and instruotibns relating to members of the navd ,forces or 
pny part thereof, made or issudd before the commencement of this ?%ct by or 
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under the authority of the Central Government of the Commander-in-Chief, 
Indian Navy, or by any ot,her coi12petent nav thority, shall, in so far as 
they relate to any of the matters dealt with s Act have effect as if they 
were rules made under this Act. 

5. R8peal of Ordinance XKI of 1950.-(1) dhe  Naval Forces (Miscellaneous 
Provisions) Ordinance, 1950 (XXI of 1950) is pereby repea-led., 

(2) Notwithstanding such repeal, ariyth ne or any action taken in the 
exercise. of any power conferred by or unde %id Ordillance shall be deemed 
to have been done or taken in the exercise powers conferred by or under 
this Act, as if this Act were in force on th on which such thing was done 
or aetion was takep. 


